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CEt~TRAL ADMINISTRATIVE TRIBU.Ni\L 

Al...LAHABr\0 B ENGli AL~AB!i) 

oaen CeJJLt_. 

~J.ah~b.at te~s t~ 07th tiay of Apri~ 2~. 

Hon'ble M:-. Justice s.a. Sin!h, V.C. 
Hon '»le llt• D,R, Tiwa.ri. A.M. 

Mthit Priuihan 
S/o Shri M,N. Prad h•n, 
Income T•x Officer (T .o.s) 
Off ice Of the C.!llllissioner •f Inc om! Tax, 
38 Miihattaa Gandhi Aw~, 
Allilha.all • 

Versus. 

1. Union ef Ind it, 
through Secret.ry He venue 
.Ministry of F inanc:e l 
North Block, New De hi. 

2. Gentr«l Vigilance Cemmissioner, 
Satarkta Bhaw•n, 

3. 

~. 

5. 

6. 

7. 

New De lbi. 

Chairm•n , 
Central S. .ra •f Taxes 
North Block, New Delhi.· 

Chief C.mmi.ssiener ef Income Tax( CCA) 
5 Ashltk Milrg, IL.scknow. 

Chief Ceruissioner ef Income Tax, 
38 Milhiltrti Gil'lllhi Mirg, Allahabtti. 

C.tllllissioner ef Incone Tax 
38 Mihatmt Gane hi Mir~, Allah•ltilG. 

SUil htk iii' Tiwari, 
C.nmissioner of Income T•x, 
38 Mahttm• Ganel hi Mirg, 
Allt halt .a • 

(By Advocate : Sri AshisiL Gepa1) 

_o _a_p _s_a_ 

• •••• Respondents. 

{By fbn •a~ Mr. Justice S.R. Singh, V.C.) 

Hearci le il.' neci ceunse 1 fer the tpplic•nt •l'lll :Sni 

Ashisb Geptl Je •.rnea c:eunse 1 .representing f•r the responaents. 



frem service. Th! ~tu~Mnt is ~hat the applic•n·t has aeen 

cismissed frem service in lire ach ef tarinciple ef natural 

justiQe wi theut holAiing eny enquiry. 

3. Sri A Gtpal .le~ned. eeunsel fer the respoments 

suit IIi ts tn-t e'plic~nt bas an alternative .t:emecly iy way of 

appeal Jtefere Boi~rd ef Direct Taxes. learnetl ceunse 1 further 

sultmits that in view •f section 20 ef Central Atillibistrilti~ 

Triltunal Act, 1985, tt'e 0 .A. •u!ht net te ~ taami ~ell unless 

the applie•nt has e xhaustec all the alternati-..e remedies. 

We finll su»st•nce in the sW.mission m.-e lly learnea 

ceunsel fer the :l'esponllents. At this sta~ learne.t ceunse 1 

far the apJtlieant st.ates after consultation ef his client 

th•t iJtpeill has ~en preferrea »y speed post. en 20.4.2004. 

In the circumstances it is not necessary fer us te go into 

the merit ef the arguments aavancec en behalf ef the 

ap~tlicant •s t. letality er etherwise ef the ercler unier 

challenge•. 

4.. The 0 .A. is aislllissell at the •ti•n hearing sta!e 

withlut prejUIIice to the ritht ef the applicant te pursue 

the MIIEtfiy ef •ppe al anti SuBject te the a;ireetion that if 

he files tha a,peal1 the s.anae shall M eonsilierea n 

•eciaed in ~cc•rtl~nee with liW expeaitieusly if ,ossiale 

within three ra&nths fr•m the tlate ef filing •f oeme ef 

apr;eal, 

N. eests. 

Minish/-



-
HD n •a .le ~. Justice S ~"l • Sint h, V .c • 
tJ.en 'i le Mr• D ,R • Tiw-r 1, A, M, 

Heard Jearneci counsel fer the applicant •nd Sri 

Ashish Glpal lea.rnea counsel representill! fer the 

responaents. 

Oreer &ietatea sep•rate ly. 

v.c. 

Minish/-


